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ontble i'. P.H. Joshi 
. 	JudiCial 	enbei 

1. 
Heard lea ned advocates Hr. H.H. Shastri and 

Hr. PT.H. Vin for the apHliC&lt and respondents respe-

ctively. Learfle advocate for the resnonoefltS to 

ascertain whether the petitioner sou2ht to be transfe-

rred will have accOmodt1ofl at the next station. The 

case be adjourned to 1st July, 1988 for admission. 
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Nr..i'1.Shastri for Mr.U.M.Shastri learned 
- 

advocate for the petitioner states that as no 
A 

instruction from his clienthe wants to relieve 

his client. He 1daready relieved him. 

Heard the petitiorr and hr.R.M.Vin learned 

counsel for the responthnt. His main case is 

only because he has some personal difficulties 

regarding his aged mother and other family problems. 

But admittedly4i isja transferrable post and asbas 

been at Savarkkundla, Dist.Ehavnagar for four years 

from which he is being setit to Badhra a distant 

of about 10 kms. from Savarkundla, he transfer having 

been made for administrative reasons ad feund to 

no valid ground for interfering with the impugned order 

The petition istherefore, rejected. 
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